State Vs.
Vehicle no. DL7S BM 3704
FIR NO. 285/20
PS Mayur Viharr
u/s. 279/337 IPC

27.08.2020
The present

application is taken up

for

hearing through

VC through CISCO WEBEX APP.
Present:

Ld. APP for the State.
Ld. Counsel for applicant/owner of vehicle bearing No.

DL7S BM 3704.
An application for release of vehicle bearing registration no.

DL7S BM 3704 on superdari has been moved by Ms. Lata, wife of

applicant.
Reply is filed by the IO. As per reply, IO has no objection if the
vehicle is released to its

rightful

owner.

Heard.

Application perused.

Having considered all the relevant inputs, report of the IO and
in view of

judgments

in Sunderbhai Ambalal Desai

v.

State of

Gujarat

(AIR 2003 SC 638) and Manjeet Singh v. State, I am satisfied that this will
be an eminently fit case where vehicle bearing registration no. DL7S BM
3704

can

be released to

rightful

owner,

subject

to execution of

security

bond. Accordingly, let vehicle be released to the rightful owner after
preparing detailed panchnama; taking photographs of the vehicle;
valuation report and a security bond.
Further, since it is stated in the reply that the insurance of the
vehicle has expired, the applicant is directed to get the vehicle insured
before it is being plied on the road. SHO concerned is also directed to
check the insurance certificate of the vehicle before releasing it to the

applicant and

in

case

the

applicant approaches

the lO/SHO for necessary
inspection of the vehicle for its insurance with representative of
any
insurance company to make him available the vehicle for
such inspection.
The

and

photographs of the vehicle should be attested by the 10
countersigned by the complainant, accused, if any, as well as by the

person to whom the
The
the

custody is handed over.

panchnama/photographs/valuation report etc. be filed along with

chargesheet.

10 is also

directed

to

insisted in Sunderbhai Ambalal Desai

follow the necessary
v.

State of

Gujarat

safeguards
&

Manjeet

Singh v. State.
The

order

application stand disposed of accordingly. Copy
be given dasti to the
applicant and 1O as well.
BALWINDER
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State Vs. Umesh KumarPintu
FIR NO. 305/20
PS Gandhi Nagar

27.08.2020
The present application is taken up for hearing through
VC through CISCO WEBEX APP.

Present:

Ld. APP for the State
Ld. Counsel for applicant/owner of mobile phone make Redmi.
An application for release of of mobile make Redmi on

superdari has been moved by the applicant Umesh Kumar Pintu.
Reply is filed by the lo. As per reply, 1O has no objection if the

mobile make Redmi is released to its rightful owner.
Heard. Application perused.

Having considered all the relevant inputs, report of the 1O and
in view of judgments in Sunderbhai Ambalal Desai v. State of Gujarat
(AIR 2003 SC 638) and Manjeet Singh v. State, I am satistied that this will

be an eminently fit case where of Redmi can be released to rightful owner,
subject to execution of security bond. Accordingly, let of mobile make
Redmi be released to the righttul owner after preparing detailed
panchnama; taking photographs of the of mobile make Redmi valuation

report and a security bond.
The photographs of the case property should be attested by
the 1O and countersigned by the complainant, accused, if any, as well as

by the

person to whom the

custody

is handed

over.

The panchnama/photographs/valuation report etc. be filed

along with charge sheet. IO is also directed to follow the necessary

safeguards

insisted in Sunderbhai Ambalal Desai

v.

State of

Gujarat

&

Manjeet Singh v. State.
The application stand disposed of accordingly. Copy of this
order be given dasti to the applicant and 1O as well.
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State Vs. Aman
FIR NO. 264/20
PS Gandhi Nagar

U/s. 379/411/34 IPC
27.08.2020
The
VC

present application is taken up for hearing through

through CISCO WEBEX APP.

Present:

Ld. APP for the State.
Sh. Mohit

Jain, Ld. LAC for applicant/ accused through VC.

An

bail

application is filed on behalf of accused
on the ground of
ongoing Covid Pandemic.
Reply is filed by IO
Both the sides

Considering

are

as

heard

the

involvement in any other

well

facts

case

as

on

Aman for interim

Jail

the

that

Superintendent.
application.
accused

has

previous

no

and accused is detained in JC since

01.8.2020 and in view of order
in SUO

passed by Hon'ble Supreme Court of India
MOTO WRIT PETITION (C) No. 1/20920. In RE:
Contagion of

Covid-19 Virus
2954/2020

in

prison

and that of Hon'ble

in the matter of

High

Sobha Gupta Vs. Union

of Delhi in W.P.

(C)

of India and Ors dated

20.03.2020 and direction issued by High Powered Committee
High Court, the accused Aman is admitted to interim bail for a

of Hon'ble

period

days from date of release, subject to furnishing of personal bond
Rs. 20,000/- to the satisfaction of
concerned Jail

of 45

in sum of

Superintended.

It is

without

going

clarified that the present order

into merits of the

case or

of interim bail is

passed

otherwise but in view of the

exigency due to the recent outbreak of Covid-19.

Application is disposed off accordingly.
Copy of this order be given dasti to accused/applicant against
receiving and accused is directed

to

surrender before

th Jail

Superintended

concerned after completion of 45 days from the date of his release and be
also sent to Jail Superintended concerned for necessary compliance and
concerned DLSA for record and to ld. LAC of the applicant/accused.
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